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BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

oRIGINAL,APPLICATTON NO. 363 I 2O2L

Kalu Ram Yadav ...Applicant

Vs.

Statc of Rajastl-ran ...Respondents

ACTION TAKEN REPORT IN COMPLIAIVCE OF
HON'BLE TRIBUNAL ORDER DATED I7.O2.2O22 ON
BEHALF OF THE RAJASTHAN STATE POLLUTION
CoNTROL BOARD, JAIPUR

I, Neeraj Sharma, S/o Shri Bhagwati prasad Sharma
aged about 48 years, presently working as Regional
Oificer, Rajasthan State pollution Contr.ol Board, Sikar, do
hereby solemnly State and affirm as under:_

That the Hon'ble Tribunal has passed order on IT.O2.2O22

inter-alia as follows: -

"2. Vidc ord,er d.ated 22,12.2021, the Tfrbunal requlred
a joint Cornmittee cornprising of the State pCB, DlstrLct
hlaglstrate, Siker and the Didsional Forest OffTcer,
Sikar to verifg the facts and. funlish a factual and
action taken report.

3. In pursuctnce of aboue, report has been flted on
O8.O2.2O22 which incorporates repofis furnished bg the
Deputg Conseraqtor of Forest, Sfkar dated 7g.Ol.2OZ2,
report of the State pCB about the consent sta&rs ofthe
sau mllls in question and, report of Jotnt inspectlon
gonducted on O4.O2.2O22, after due notice to the sana
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mills, The report of the Forest Department merelg glaes
detalls of the actlon taken against tllegal saut rnills bg
lodging ditferent FIRs in the last two gears. The repott
of the Forest Depantment furlher sags that no lllegal
saut mills haae been found at the time of lnspectlon on
O5.O7.2O2O to O7.O7.2O2O, 29.O7.2O2t, 02.11.2O21
and, 17.12.2021. Consent stcrtus note shours thqt
consents haae been either applied or notlce issued. but
consents haue not been granted. to the 23 appllcants
rnentloned. tn the tist. Sdte inspection reports mentlon
that the machines utere not found at the site eaen
though the photographs shout enclosures of the places
where machlnes utere utorking.

4. From the aboue, it is seen that no consent has so far
been giuen to the saro mills. The status of acfion taken
for d.etermining liabilitg for the past violations o;nd to
preuent Juture illegal operations is not clear begond
issucnce of notice against functioning of the sd.u mills
without consent. The notice issued bg the State pCB

mag d-ppear to be in conJlict toith the report of the
Forest Department that no machines u)ere working.

5, We are oJ the uiew that correct facts need. to be
uerified and remedial action taken qgqinst ittegat
operation of saw mills uithout requisite consents and
utithout cornpliance uith the laid d.oun environmental
ttorllns, in accordo,nce with laut. Action taken repor-t. as
on 37.O3.2O22 mag be tiled uith the Registrar General
of thts Tribunal bg 75.04.2022 bg e-mail at judlcial_
ngt(tigou.in preferablg in the fortn of searchable pDF/
OCR Suppot-t, PDF q.nd not in the form of Image pDF. If
ang furaher d.irectlon dppec.rs to be necessary, the R.G.
mcrg pldce the mqtter before the Bench.',

That this Hon'ble Tribunal by order d.ated 22.12.2021 has
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Sikar; Divisional Forest Officer, Sikar and State pollution

Cor-rtrol Board. In compliance of the directions passed by the

Hon'ble Tribunal, the Deputy Conservator of Forest, Sikar

(DCF) vide letter dated lg.OI.2O22 submitted a factual report

stating that 23 sau, mills were permitted, out of which 20 saw

mills have submitted renewal application for grant of license

from lorest department. Further, the Forest Range Officer,

Shrimadhopur has filed cases against 24 illegal saw mills. The

photo copy of the factual report dated 1g.01.2022 providedby

the Deputy Conservator of Forest is annexed herewith and

marked as Annexure-1.

That in compliance of the directions passed by the Hon,ble

Tribunal, the joint committee visited 44 sites in presence of the

applicant, hor,r.ever, no illegal saw mill was lound and

accordingl-v, the joint committee report was submitted before

the Hon'ble Tribunal.

That the DCF. Slkar vide letter dated t3.O3.2022 has

submitted a list of 23 saw mills registered with the forest

department. The photo copy of the letter dated 16.03 .2022 is
annexed herervith and marked as Annexure_2.

Tl.rat t}'rc .r'l'iciars or the State Boarcr r.isited ar the 23 saw milrs

registered urith the forest department on 22-23.O3 .2022 .
During the visit 5 saw mills u,ere found closed and remaining

18 sarrv mills w,ere found operative.

That the sat' mills u.ere introduced in consent mechanism in
the _1'car 20I B. Out of the total operative 1g saw mills, O2 are

having valid consent to operate and remaining 16 were

Dlt consent. Therefore imposition of
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environment Compensation against these 16 units is under

process.

That out of the 16 saw mills which were operating without

valid consent, 14 have applied for grant of consent to operate,

remaining 02 have not applied for consent. Therefore, the State

Board vide letter dated 08.04.2022 has issued closure

directions against the said 02 saw mills, The photo copy of the

letters dated 08.04.2022 ts annexed herewith and marked as

Annexure-3 (Collectively).

In vierv of above, it is submitted that the action taken

report ma_v kindl5r be taken on record.

Regional Officer,
Rajasthan State Pollution Control Board

Sikar
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Raiasthan-ffiw17

Itqsistered A/l)

F 14/'lech.-Cerreral(178)/RSPCB/MUIDtloV * t t1 
Dated:

Sh. Nlahcsh Chand
S/o Chauthrnal
Village- Dhayalo Ki Dhani, Parasrampura
l'chsil- SrimadhoPur
District-Sikar

S'b.icct: Directiorrslbrclosureundersection3l(A)ol'theAir(l)revetrtionatlcl Control ofPollution)Act'

lgtil lbr your.sarv Mill unit locatecl ar Villagc- Dhayalo Ki Dhani. I)arasrttutpr-rIa.'l'clrsil-

SrirnadhoPur. District- Sikar

Rcfcrcnce: l. l-lon,blc NG'I" orcler clared ?2i l?l2}2l &.1710212022 irr lrfllter ol'oA i6.ji20ll
-Kalu rattt Yadav Vs State ol-Rajasthan & Ors"'

z. Joi,-,r Cornmittce report of'District i\4agistrate. RSPC13 & t)ivisi<lnal l;orcst olllce. Sikar

3. Slrorv Cause Notice for intenclccJ clircciions {br closure tttlcle r scctioll i I (A)of thc Air Act'

I 9tl I issue<l by RO Sikar vide letter dated 081021?022'

Sir.

l. W6er.cas rhc Air (prgvcntion ancl Clontrol ol.l'ollution) Acr, lqSl(hr:reitialicr rclerrccl to as tlrc "Air'

i\ct"). 5as conte into Iorce in whole o1'thei coLll'ltr)' with el'fect ltortr l(r05/l 981 .

2. Arrti w,hcreas the Air Act has bcen cnacterl to proviclc tbr the prcvetttion" cotrtrtll trnd ahaletttctrt ol'itir
pollutitu,

3. Aptj whereas ulder the pro',,isiorrs of'scction 2l ol'the Air r\ct. no pcrsotl slrall rvitlroLlt tl'lu irrct'iotts
consent of rlre State lloalcl, establish or operate any inclustrial plarrt in an air polltrtion cclntrol arca.

Ildgstrial plant, uncler the Air Act, has been clefined to mcan iln), plant ttsecl ltlr anf irrtlustliul or

trndc purposcs ancl crrrittirrg anv air pollutant into the utttrosphet'c.

4. Ancl rvhereas undcl the provisions ol'scctiorl ?2 ol'tlre Air ;\ct, no pt'rsoll opcrating attf ittclustrial

plant, in any air pollutiolt control area slrall discharge or couse ot'1'rcrntit to hc disclrargc.l thc

eurission of any air pollutant in excess ol'thc prescribed statrdttrcls.

5. Ald rvhereas the State lJoarcl in pertbrntat]ce ol'its lirnctiorrs has powcr to issue clirectiort.s uttcl,:r

section 3lA r:l'the Air Act, in vvriting to auy pel'sou. otlicerorany authorit)'artd such pcrson. ollict:r
or autltt-rrity shall he houncl ttl corttply uitlt surclt directiotts.

6. Ancl r,r,hcreas notl-compliarrce or colltravcntion <ll' tlre albresaid provisitltts tll' thc Air r\ct is

punishablu: undcr thc provisions o1'section 37 ol'the Act. with imprisounlcnt lirr tt tct'ttt rvlriclr:lrall
not be less than otle year arrd six lllollths and rvith line.

1. Ancl wlrereas lVl/s Mahcsh C.'htnd S/o Chauthmal (hcrcinaiicr rcibrrod to as thc'lndttstrr') i.s Lttl

operutional Sau \.1ill unit at Villagc- t)ha1'alo Ki Dharri. l)itrasrittrtput'lt. l'chsil- Srirttitdhoptrr'-

Disrr.icr- Sil<ar and during its opcrations c?ursc crnission ol'air polltttants.

8. Ancl u,hcr.eas shorv onuse norice lbr intcnclccl closure clirections unclcr scction 3l(A) ol'thc Air i\ct.
l98l & upclersectiorl 33(;\) ol'ths Water Act,l97;i was issucd to unit hy l{0. Sikar viclc lctt,"'rtlitlutl
08/0212023

9. Apci lv5ereas thc irrclrrstry has lailcd to subrrrit any reply o1'slrow cause tir:ticc Iirr irttcndcd closttt'c

clirccticlns dated 08.1022A22 and nul applicd conscnl applir:atiort till datc,.

10. Ancl u'hereas the inclustry is continuingll' operatecl without valicl Cotrscnt lctter ll'otti tlts State lloard

as stipulatecl under the provisiotts of the Air Act, l98l .

I I . Ancl r.vSereas, rhus it is clearly eviclent that incil.rstty' has lailed to corrply r.i'itlt the provisions tll'tlrc
Air Act, l98l .

Rajasthan State Potlution Control Board
d hstitutionar 

SXkllrtfg_Tl*gri 
Jai p ur- 3 02 0 04

www. rpcb. raj asthan. gov. i n
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('r:pv to:-
l.

2.

4.

Ifajasthan State Pollution Control Board
4, lnstituttional Area ,Jhalana Doongri Jaipur-302 004

Ph: 5159600 Fax: 5159691
vvrvru. [pcb. ra.i asthart. gor,. i tt

12. Ancl ri,hcrcars r.he State Board nray. in cxetcise of the powers conf'erred upon it under the provisiotts

ol't6e scctigrr 31A 6l-the r\ir Act ancl in pcrl'urmance of its tunctions corrl'erred undcr this Act. issuc

clirections irr rvriting to at.]y persorl. oflicer or an)'authority and such person. ofhcer or authoritl'shall

trc horurcl to corrrpll, witlr suclr clircctions rvlrich includes the power to direct:-

(a) 'l'fiur cl6sure" prohitrition or regr"rlatiott oi'any industrl''. operation or plocess or

(b) St6ppage or icgulation ol'tlre suppll,'ot'electricity or watcr or any other service.

'l'hcrslrrc. the Statc lloartl. in cxcrcisc o{' thc powers cont'errecl upou it, under the provisions cll'

sccri.n llA thr-r ,,\ir Act. lg.gl alcl irr pcrlbrrriance ol'its functions under this Act, hereby directs you to

I.rrhu,itlr clgsc clorvn 1,our inclustrial plant and purts you to noticc that failure in nraking cornpliance of these

rlircctiorts. is scvcrell,.prrnishabte ttttdcr scctiotl 37(l) ol'tlie Air Act.

"l'his hears the approval of the competent authority,

@"b-
(R.K.[]ora)

srE, & clc (MUIR)
ow

'l-hc l)istrict Collector. Sikar rvith the requesr to cnsure closure ol' unit in compliance to thL'

prtrtisiorr ol'r\ir Act. lgtll ancl I-lon'ble NC't'order dated 2?l12/201 &- 17lA2l2A?2.

'l'lre lrxtcutir,c l.:rrgiriccr (O & 1r,11. Ajmcr Vicllryut Vitrart Nigarrr Linritccl. Sikar r'ith thc

clircctiorr. untler *.Jtio,.,3l A olthe Aii Acr to. fbrtlrrvith. clisconuect the suppl.v of electricity'il'

ilry a*cl epsurc conrpliarrce of these directions arrd contirm cornpliance of these directions as

acconrplishnrenr rhercol is bindir)g upon you uncler the said Act by dated 1510412022.

Itcgiorial 0{.{icer. Ilegional Ofllce. Ra.iasthan State Pollution Corttreil Board' Sikar to seal the

Dicse I (ieperator Sets" if any,. arrd such other equipments so as to afl'ect conrplete closure of thc

indrrstrial ;:larrt anrl send compliance report to the l-{eacl Office by dated 1510412022.

\,lastcr fi[, MUID Group. Ila.iasthan State Pollution Control Board- -[aipur.

sEE & GIC' (M
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Resistcrcd A/l)

f l4 /'l'ech_ Ceneral (178) / ITSPCB / MUID I l0 fr -*l CoG Dated: 2*-"-{1-'?q
Sh. Jagdish Prasad Jangir
S/o Lala Ranr Jangir
Village- Barvadi, Tehsil- Srimadhopur
District-Sikar

Subject: f)irectionslbrclosureundersection3l(A)ol'tlreAir(Prcventiortancl Corttrol t'rl'Pollution)Acl.
l98l lor your Sarv Mill unit located at Village- Ilawadi, Tehsil- Srirnadhopur, District- Sikar

Itel'ercnce: l. l-lon'ble NGT ordrl'datecl 22/lLDATl &.17/0212022 in matter ol'OA 3631?021
'Kalu Rarn Yadav Vs State of Raiasthan & Ors."

2. Joint Cornmittee report ol District Magistrate, RSPCII & Divisional ltrorcst ollice- Sikar

3. Shorv Cause Notice fbr intended directions lor closure under section 3l (A) of'thc Air At:t.
19.91 issued br: ItO Sikar vide letter datccl 08102/7022.

Sir.

l. \Yhereas the Air (Pr-c'r,r:ntion and Control ol"Pollution) Act, l98l(hereinalier relulred ttr ts the ",\ir
Act"), has corne into lorce in whole of the country rvith eflect fi'on'r I 6/05i I 98 I .

2. And whereas tlte Air Act has been enacted to provide fbr the prevention. control and abatemcnt ol'lir
pollurtion.

3. nnd rvhcreas uncier the provisitlns ol'srrr:tion ?l ol"tlre Air Act. no person shall without thc prer itlus

oonsenl oi'the Statu Board, establislr or operate any industrial plant in an air pollutiorr corttrol arca.

Industrial plarrt, under the Air Act, has been delined to rnean any plar:t used lbr any' industriitl or
trade purposes and emitting any air pollutant into the atrrrosphere.

4. Ancl u,hereers uncler tlrc provisions of scction 22 of the Air Act. no person opcrating an1 industrial
plant, in any air pollution contol zu'ea shall discharge or cause or perruit to lre dischargecl the

emission ol'any air pollutant in exccss of thc prcscribed standards.

5. And lvhereas the State lJoard in per{brnrance of irs hrrctions has pou,er to issue directiorts undct'

scction 3lA ot-thc ,\ir Act, in rvritirrg to an), person. olficcr or ilny authority artd such pcrson" ol-liccr
or autlrority shall be bound to comply rvith such directions.

6. And rvhereas non-colnpliance or contra\rerrtion ol'tlre aloresaid provisions crl'tlte Air.;\ct is

punishable under th* provisions ol'sectiorr 37 olthi: r\r:t. rvitlr inry:risonnlqrlt Ior a ternt rvltich rltrll
not be less than one ycar and six r"uoutlis ancl with finc.

7. And u'hereas M/s Jagdish Prasrd Jtngir S/o l,ala lLtrrr Jangir (hereinalicr rclerrecl to as thc
'lndustrl,'') is un operational Sarv lvlill unit at Village- ISawacli. 

-l'ehsil- Srirnadhopur. District- Sikar

and during its operutiorls cause cmissiott of air pollutants.

f . i\nd whcreas shorv cause notice lbr intended closure dircctiorrs uncler section 3l(A) rll'thc Ai' r\ct.
l98l u'as issued to unit b-v RO. Sikar vicle letterclater{ 08/02,/?032.

9. And whereas the industry has tailed to subnrit arry reply ot'show causc ltotice lor intcnclcd closttt'c

clirectious datecl 08/0112022 and not applied consent applicatiorr till datc.

10. And rvhereas the industry is continuirrgly operated without valid Cottsr:nt lcltcr' [i'onr tlrq Statc IJturrd

as stipulated under dre provisions olthe Air r\ct. 1981.

I l. And vr,heireas. thus it is clearly evident that inclustry has I'ailed to comply *,ith thc provisiotrs ol'tht
Air Act. 1981.

12. And rvhcrcas the State Iloard nray, in exercise olthc po$'crs conlerred upon it under the prol'isiorts

ol'the scctiotl 3lA of rhc Air Act and in perlbrmancc ol'its lirnctious conl'errcd utrder this Act" issue



Rajasthan State Pollution Control Board
4, Institutional Area ,Jhalana Doongri Jaipur-302 004

Ph: 5159600 Fax: 5159697
wrml'. rpc b. raj asthan. go v. in

directions in n'ritinq ro any pe rson. olllcer or any autlrority and such person. oflcer or authority .shal

be boLrnd tr: cornply rvitl'r such directicus r.vhich includcs thc powcr to dircct:-
(a) l^he closure. 1:rohibition or regr-rlation r:f any industrl', operation orprocess or
(tr) Stoppage or regr"rlation of tlre supply of elcctricity or w,atet"or any other servicc.

'flrerelore. the State Board. in exercise ol the powers confcrred upon it. under the provisiolls o
sccrion 3lA tlre Air Act, 1981 and in performance of its lirnctions under this Act, hereby directs you tr

Iirrthu,ith closc clcl',vr1 your industriarl plant and puts you to notice that failure in nraking compliance of thes,

clirections. is scvercly punishable ltndcr section 37(l) of the Air Act.

'l"lris bears the approval olthe competent authority.

(R.K. Bora)
sEE & GIC (MLllD)

a

'fhe Disrrict Collector, Sikar ,,vith tlre request to ensure closure of trnit in compliance to tlr
provision of Air Act. I98 I and l-lon'ble NGT order dated 271121201 81 1710212022.

The lixecr-rtive Engineer (O & M), Ajnrer Vidhyut Vitran Nigam Limited, Sikar with th'

c'lirection. uncler section 31 A o{'the Air Act to. forthrvith. disconnect the supply of electricity i

an!. and ensure corrrpliance of these directions and cont'irnr cotnpliance of these directions a

acconrplishrnent thereof is bindirlg upon you under the said Act by dated 15104[1A22

Regional Olficer. Rcgional Office, Rajastlrzur State Pollution Conttol Board, Sikar to seal th

tlicsel Gcrrerator Sets if any, and such other equipments so as to affuct complete closure of th
irrc{ustrial plarrt and send compliance report to the I-lead Office by dated 1510412422,

Master llle. MUID Group, Rajasthan State Pollution Control Board, Jaiptrr'

€
-ffi;*
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Copy ter:-

l.

2.

4.

sEE & GIC (MtJlD)
{


